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Tril' HARYANA AppROpRIAfION (No. t\ BIILL, 2024

A

to authorize payment and appropriai)nuo! 
""*rn funher sums from and out of

the consolidated Fund of the state of Haryanafor the services during the
financial year ending on the thirty-/irst day of March, 2024.

Bp it enacted by the Legislature of the state ofHaryana in the Seventy Fifth
Year ofthe Republic of India as follows : -
1, This Act may be called the Haryana Appropriation (No. I ) Act,2024.

2. From and outof the consolidated Fundofthe state ofHaryana, there maybe
paid and applied sums not exceeding those specified in column I I of the schedule
appended to this Act, anor:nting in the aggregate to the sum of ? 4771,27 ,32,0w-
(Four Thousand Seven Hundred Seventy oue crore Twenty seven Ialfi thirty two
thousand only).towards defraying the several charges which will come in the course
ofpaym.ent during the financial ye ar 2023-24 errdngon the thirty-first day ofMarch,
2024,tnrespect of the services specified in column 2 of the said schedule.

3. The sum,s authorizedto bepaid andapplied fromand outoftheconsolidat€d
Fund of the State of Haryana by this Act, shalr be appropriated for the services and
purposes expressed in the Schedule in relation'to the financial year ending on
thirty- first day of March, 2024.

Short title.

Issue of
<4771,27,32,000t-
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2023-24.
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THE

No. of Services and Major Head

demands purposes

Sums not exceeding Total

Revenue Grants made by Charged on the
Legislative Consolidated
Assembly Fund

,4

05 Home (Home
Guard & Civil
Defe,nce)/Jails
(Prisons)/
Administration

. of Justice (High
, Court/Prosecution/

AGOT/Legal
Service AuthoritY)

06 Finance and
Institutional
Finance & Credit
Control/SuPPlies &
DisPosalsiPlanning

'and Statistics
(DESA)

2014- Administration 22,22,00,000 22,22'00'000

of Justice

lbtal 22,22,OO,oOo 22,22,00,000

2049- Interest
Payments

loo0,oo,0o,o00 1000,00,00,000

2054- Tresury and 1,00,000 1,00,000

Accounts
Administraiion

20?l- Pensions and 1110,03,32,000
otherRetirement
Benefits

I I10,03,32,000

Total 1110,04,32,000 1000,00,00,000 2110,04,32,000

08 Publio Debt

2
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SCHEDULE

Major Head Sums not exceeding Total Total
(Reveirue and

Capital)

Grants made by Charged on the
Legislative Consolidated

8 ll10

?

22,22,00,000

22,22,00,000

t 000.00,00,000

r,00,000

I l 10,03,32,000

2 110,04,32,000

6003-Internal Debt
of the State

Government 
,

2639,00,00,000 2639,00,00,000 263 9,00,00,000

2639,00,00,000 2639,00,00,000 2639,00,00,000
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IIIE

Major Head Sums not exceeding
Nri. of Services and

demands Purposes

Grants made bY Charged on the

lrgislative Consolidatod

AssemblY Fund

6'

12 Education
(Secondary/
ElementarY)/

. Higher Education
(Highet/Technioal/
Scie,lrce &
TechnologY)/
Women and Child
DeveloPment

1,00,000 1.00,000
2235-Social
Security and

Welfare

1,00,000

1110,05,32,000 1022,22,00,000 2132,27,32,000
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SCIIEDULE

Major Head Sums not exceeding Total Total
(Revenue and

Capital)

capital Grants made by Charged on the
Legislative Consolidated

lll0

1,00,000

1,00,000

Grand-Total 2639,00,00,000 2639,00,00,000 4771,27,32,0OO
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STATEMENT OF OBJECTS AI{D REASONS

The Bill is introduced in pursuance of articles 204 (1) and 205 of the

Constitr,rtion of India to provide for the appropriatiot out of the Consolidated Fund

of the state ofHaryana ofthe sums requiredto meetthe sup,plemenrarygrants 4ade

by the lrgislative Assembly for expenditgre for the financial year .2023-24'

MANOHAR LAL,
Chief Minister, Haryana'

TheGovernorhas,inpursuanceofClauses(1)and(3)ofArticle207of
the Constitution of India, recommended to the Haryana Legislative Assembly

'the introduction and consideration of the Bill'

Chandigarh :

TheZ2tdFebnnrY,2024.

RK. NA}.IDAL,
Secretary.

N,B,_TheaboveBillwaspublishedintheHaryanaGovernmentGazette
(Extraordinary), dated the 22nd f eUruary, 2024 ; wder provjso 

11 
rule I 2 8 of the

iules of procedure and Colduct ofBusiness inthe Haryaqa pgislativeAsse'mbly'

,

l 0902-H.V.S.-H.G.P., Pkl.


